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ORIGINAL APPLICATION NO. 648 / 87 

(mnERs OF THE TRIBUNAL) 
... 

I 	
The applicant is an Arch.Architect, flr.II, 

Tslecommunications Department, Chandralok Complex, 

Secunderabad. He has been transferred to Bangalore 

by an order dated S.A.H./2/549 dated 6-10-1987 passed 

by, the first respondent. It is this order the appli-

cant questions in this application. 

2. 	The applicant states that the first respondent 

had asked the 'petitioner in the month of May, 1987 

b submit his wil1ingnss whether he is willing to go 

to Bangalore on promotion as Assistant.Architect,Gr.I. 

"he applicant expressed his willingness to go to Ban-

galore on promotion. The applicant says that he is 

now being transferred to Bangalore in the same post 

on 
and not/promotion. He has given reasons of domestic 

difficulties in accepting this transfer. The applicant 

made a representatjonajngt his transfarto the first 

respondent and it was rejected by a letter dated 9-10-87. 
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3. 	We have heard the Counsel for the applicant 

and Shri C.Parameswara Rao for Shri K.Jagannadha Rao, 

Central Government Standing Counsel, for the Respondents. 

'eransPer is a part of the service conditions. Admi-

ttedly, the applicant was willing to go to Sangalore 

on promotion. He cannot now say that he is has got 

other problms to accept his transfer to Sangalore. 

When transfer is made in the exigencies of éervice, 

this Tribunal would not interfere in the matter. No 

other grounds have been raised by the applicant for 

establishing his legal right to continue in the present 

post. In the circumstances, we see no reason to admit 

this application. The application is accordingly 

dismissed at the admission stage. 
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